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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)
Tuesday, 27 November 2018 / 06 Margshirsha 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
As the House assembled, Sh. Vijender Gupta, Hon’ble Leader of Opposition, Sh. Om
Prakash Sharma and Sh. Jagdish Pradhan sought to know about the fate of the Notices
given by them under Rule-54 (Calling Attention) and Rule-59 (Adjournment Motion).
The Chair stated that as informed by him on the previous day, the matters listed in List of
Business were listed with his due approval and requested the Members to personally
discuss with him instead of raising objections in House and disturbing the proceedings.
He further stated that he was not allowing any Notice received from Hon’ble Members
except the business listed for the day.
(2:34 PM Sh. Vijender Gupta, Hon’ble Leader of Opposition, Shri Jagdish Pradhan and
Shri Om Prakash Sharma walked out from the House in the protest)

Short Duration Discussion (Rule-55) :

Shri Pankaj Pushkar initiated discussion on “the situation arising out of alleged illegal
deletion of names of lakhs of voters from the Voter Lists in Delhi”.
(2:47 PM : Members of BJP came back in the House.)

The following Members participated in the Discussion :

Sh. Sahi Ram

Sh. Jitender Singh Tomar

Sh. Rituraj Govind

Sh. Anil Kumar Bajpai

Ms. Pramila Tokas

Sh. Vijender Gupta, Hon’ble Leader of Opposition

Sh. Rajesh Gupta

Sh. Mohinder Goyal

. Sh. Ajay Dutt

10. Ms. Alka Lamba

Sh. Saurabh Bharadwaj moved the following Resolution with the leave of the House :
“The Legislative Assembly of NCT of Delhi having its sitting in Delhi on 27 November
2018:

R NO U R L~

Taking into consideration the fact that lakhs of names have been deleted from the
voter list in Delhi. There have been instances where person staying at the same address
or in the same locality has been deleted from the voter list without any due procedure.
The officers of Chief Electoral Office (CEO), GNCT of Delhi have suo-moto deleted
thousands of voters in each Assembly Constituency of Delhi without following the
prescribed procedure or due process of law.

The names have been deleted to favour a Political Party which has Government at
the Center. Several attempts have been made by Elected Members of the Legislative
Assembly, NCT of Delhi to approach CEO, Delhi but however, no prompt corrective
action has been taken to add the voters who have been illegally deleted from the voters
list.

This House resolves that this is a serious matter and directs the CEO, Delhi to put
the complete list of voters that have been deleted after February, 2015 Delhi Assembly
Election on its website. A physical copy and a digital copy of list of all such deleted voters
should be provided to all recognized Political Parties of Delhi.

The House further resolves that the CEO should also immediately conduct a door
to door survey along with representatives from all recognized Political Parties in order to
ascertain the veracity of all deleted voters. This process should be videographed by the
Office of CEO, Delhi. Those voters who were found genuine and have been wrongfully
deleted should be immediately restored without the need of filing any fresh forms or any
further verifications and without the need of issuance of fresh voter cards. This exercise
should be completed in such a time that genuine voters are restored in the concerned
voter lists before Lok Sabha Election, 2019.
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The House also resolves that the Delhi Government should conduct inquiries into
all deleted voters who are subsequently found genuine and fix the responsibility of the
erring officials and submit a report before this House within a period of three months.”
Sh. Vijender Gupta, Hon’ble Leader of Opposition moved amendments in the aforesaid
Resolution.

Shri Somnath Bharti also participated in the Discussion.

Sh. Imran Hussain, Hon’ble Minister of Election replied to the discussion

The amendements moved by Sh. Vijender Gupta, Hon’ble Leader of Opposition were put
to vote and negated.

The Resolution moved by Sh. Saurabh Bharadwaj put to vote and adopted by voice-vote.

Sh. Satyendar Jain, Hon’ble Minister of Home informed the House that he had been
acquitted in a false election related case foisted on him.

The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader of
Opposition, all the Members of the House and other agencies for their co-operation in
smooth conduct of the Session.
National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

C. Velmurugan

27™ November, 2018 Secretary
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